(—

[ THARYANXSTATE
-=.

\‘ ! HARYANA STATE POLLUTION CONTROL BOARD
’ I_IFE Faridabad Region, Opp. Hewo Appmt., Sector-16A, Faridabad

\ Uf yie Fer Email: hspcbrofr@gmail.com, Website:
R www.hspcb.gov.in

No. HSPCB/FR/2023/1022-25 Dated: 31-07-2023

To
The Registrar General,
Hon’ble National Green Tribunal
New Delhi.

Sub: Joint inspection Report by Haryana State Pollution Control Board in OA
No. 360/2023 in the matter of Ajay Shrivastava Versus State of
Haryana & Others.

In this connection, please find enclosed herewith the Joint Inspection Report is
submitting through Haryana State Pollution Control Board in OA No. 360/2023 in the matter
of Ajay Shrivastava Versus State of Haryana & Others.

Submitted for your kind information please. Digitlly signed

DA/as above AKANSHA#’XSVKJI\THA
TANWAR Date: 2023.07.31

17:31:26 +05'30'
Regional Officer
Faridabad Region

Endst. No. Date:
A Copy of the above is forwarded to the Deputy Commissioner, Faridabad for
information please. —
AKANSHA 38 Samwar
TANWAR 535050
Regional Officer
Faridabad Region
Endst. No. Date:
A Copy of the above is forwarded to the Sr. Environmental Engineer, SWM,
Haryana State Pollution Control Board Panchkula for information please.

AKANSHA 28
TANWAR 750 o0

Regional Officer

Faridabad Region

Endst. No. Date:
A Copy of the above is forwarded to the District Attorney, Legal Branch,
Haryana State Pollution Control Board Panchkula for information please.

AKANSHA 2&sa Tawian
TANWAR 77500

Regional Officer

Faridabad Region
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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI
Original Application No.360/2023

Ajay Shrivastava

........................... Applicant

Versus

State of Haryana & Ors. ccciiecsrcessssesnns Respondent (s)

JOINT INSPECTION REPORT IN CASE OF OA No.
360/2023 IN THE MATTER OF AJAY SHRIVASTAVA V/S
STATE OF HARYANA & ORS.
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1. Factual Report dated 27-07-2023 1-4
2. Photographs as Annexure- R-1 5-11
3. Copy of Notification dated 31.12.2021 is attached as 12-33
Annexure-R-2
4, Annual ash compliance report submitted by HPGCL as 34-37
Annexure-R-3




1.0 Background

Vide its Order dated May 29, 2023 in the matter of Ajay Srivastava Vs State

of Haryana& Ors. Hon'ble NGT issued the following Directions:

Grievance in this application is that slurry of ash is being brought form Power
House to Aravalli Hills by pipeline. Even after closure of Power House, Bata
Chowk, Faridabad, the end product comprising coal ash is still lying dumped in
Aravalli Hills in the back, west side of residentialcolony of the complainant. Though,
initially - plantation was proposed but nothing has been done. The above
accumulation of slurry of ash and coal ash etc. which has been illegally dumped in
Aravalli Hills is causing huge damage fo environment and also causing health
hazards to the local residents.

The directions of Hon’ble NGT are reproduced as under:

On the allegations made in the complaint, prima facie, we find that a
substantial question relating to environment due to implementation of Scheduled
Enactments under NGT Act, 2010 has arisen. However, before taking any further
action in the matter we find it appropriate to obtain a factual report for the purpose
whereof we constitute a joint commiftee comprising State PCB and District
Magistrate, Faridabad who shall visit the site, collect relevant information’s,
ascertain the Agency collecting and disposing the coalffly ash and authorization
granted, if any, and the extent of damage caused to the area and submit a factual
report within two months by e-mail at judicial- ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.
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2,0 Factual Report

1. That, in compliance of aforesaid Hon'ble NGT's Orders, Joint committee

comprising offollowing members has been constituted:

\Sr. No. ‘Name and Designation of Officer [Nominee/ ji
1 Smt. Gauri Midha, HCS SD e tvof
. ! idha, , 9SDM Deputy Commissione
\ Badkhal Faﬁd:%ad. ;
\j. \Smt: Akansha Tanwar, HSPCB Faridabad
Regional Officer, Faridabad Region

The committee members along with officials from their office
inspected the site on 27-07-2023, (Photographs is attached as Annexure-R-1)

3.0 Finding/ Observations:

1. There were 02 ash dykes, one is 103 acres called Old ash dyke which got

al—
filled with ash in 1987. Currently the same is covered with planation after

deposition of soil layer.

2. There is second ash dyke spanning 152 acres. Presently, as apparent during
the site visit andinformed by Executive Engineer, HPGCL Sh. Rajesh Kumar
Gulati also, who was present at the site at the time of site visit, ash lifting is
being carried out only from the Second Coal ash dyke. There is no provision
of authorization/consent to such ash lifting agencies in HSPCB policy orders.
However, he has submitted annual ash compliance report for the period of 15t
April 2022 to 31.03.2023 to HSPCB Office in compliance of Notification dated
31.12.2021 (Copy of Notification dated 31.12.2021 & Annual ash compliance
report submitted by HPGCL is attached as Annexure-R-2 & R/3
respectively). When the site visit was conducted, then due to recent rainy
conditions in Faridabad and surrounding area, the fly ash present at site was
relatively moist and compact,and hence apparently no air pollution was being

caused. However, in the dry season, the fly ash is likely to disperse into Air, if
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the water sprinkling is not done adequately from time to time. 1 2

3. Tree plantation in the area of ash dyke was also found to be present.

Excavation work was being carried out in the low lying area. There was no

ash dispersal in the air due to moisture in the Fly Ash.
40 During inspection Executive Engineer, HPGCL Sh. Rajesh Kumar Gulati

informed that initially total quantity of ash was 45 Lakhs MT slurry at site in

around an area of 152 Acres, out of which 27 Lakhs MTslurry has been lifted up

to 2018. No lifting work of fly ash occurred during 2018-22. During theyear 2022,

tender has been awarded to 02 no. of agencies i.e. M/s Shree Ram Cement

and M/s Faujdaar Builders & Movers to lift the Fly Ash. Approximately 8 Lakhs

MT fly ash has been lifted till 30.06.2023 and approx.10 Lakhs MT is yet to be

lited. He also informed that as per the MOU the fly ash would be completely

lifted by 21.06.2026. The committee observed that as per MOEF Notification
dated 31.12.2021, the unutilized accumulated ash i.e. legacy ash, should be

utilized within a target period of 10 Years from 15t April 2022.

5. Itis also informed that during the site visit, Mr. Ajay Shrivastava, Complainant

was also contacted telephonically by HSPCB officials and he appraised that the

complaint was made in the month of February and right now the issue of Air

Pollution due to fly ash is not there.

Recommendations:

HPGCL should adhere to good practice to control and prevent dispersion of

Fly Ash at the site and the surrounding area while excavation and

loading/unloading of Fly Ash.

Continuous water sprinkling at the ash dyke be ensured. HGPCL and its

AT




contractors should ensure proper sprinkling at the site. Tyre Dip System

should be available at the entry/Exit gate to prevent dispersion of Fly Ash by

vehicular movement.

The report is submitted for kind consideration of this Hon'ble Tribunal. The

direction passed by this Hon'ble Tribunal shall be complied within true letter

and spirit
23
% Ny
Sh. Ombir Bajwaan, AEE, Smt. AkanshaTanwar, RO,
HSPCB, (FR)

HSPCB (FR)




Frmee—R-114

& ¥ F IR -

b o






e S -



17






19

1o



o
AN




+hn

REGD. No. D. L.-33004/99

Tt &, d1.ue.- 33004/99

HILd =
The Gazette of India

. 5.-21.0e.-37.-01012022-232336
CG-DL-E-01012022-232336

SHHTETT
EXTRAORDINARY

W [I—5T 3—39-TvE (i)
PART Il—Section 3—Sub-section (ii)

iR & wa il
PUBLISHED BY AUTHORITY
|, 5075] & Rreeft, g, REwa 31, 2021419 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

qafaer, 7 T Searg TREdy JAey

TR
75 Redt, 31 Ramx, 2021

w.m.&aum.-WW%mW%waﬁ?whwaﬁraﬂﬁmﬁaﬁﬁm

%, F.87. 763 () ATérE 14 R, 1999 g Higr A fordree stenfia a1y faga &0t & 9 &

frerfteT ¥ Ffafie s ¥ e &2 & fafaior & g syems gt & Seaae &1 sfesfem &0 % fog
st s oy gt ¥ fAffwtu ¥ s dftwto S § oS- F 999 F agEr aF F g

faer st f 2,

m,wmwm(ﬁ%)%ww.ﬁmmmmﬁmﬁzwﬁam
foreger &4t T wATE-rE #1100 gfde IwanT g # g AR ws-e yeauw wonet f
syroofiaar ¥ fore qate sfgsaT # i @t swamEw & & Fratfae #1973, FT aE T

wsgar it Y geftem
o sy ST gt ¥ e o gataofta sfw fRyffe R s e g

s, Rfratr #1 grar 3 qq1 Al &1 F éx § e sratia IJarel aur waa Rt
AT 3 AT A7 stET FeE IqTs (gt At @ w Y srEeahar g;

7703 GI/2021 4}

QW)Q1

12



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide $.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of

three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and

whereas environmental compensation needs to be introduced based on the polluter pays principle;
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onscrve top soil by promoting manu facture and mandating use of ash based

And whereas, there is a need 10 ©

products and building materials in the construction sector;
rces by promoting utilisation of ash in

And whereas, there is 2 need to conserve top soil and natural resou
low lying arcas of approved projects,

ad and flyover embankments, shoreline protection measures,
as an alternative for filling of earthen materials;

avironment and prevent the dumping and dispos

road laying, 10
backfilling of mines,

And whereas, it is necessary 10 protect the e
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

| Government intends to bring out a comprehensive
pays principle;

al of fly ash

And whereas, the Centra framework for ash utilisation

including system of environmental compensation based on polluter

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests pub]ished in the Gazette of India,
Extra Ordinary part II, section 3, sub-section (i) vide S.0.763 (E), dated the 14" September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part 11, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft

provisions were made available to the public;
stions received from all persons likely to be affected thereby in

And, whereas all the objections and sugge
dered by the Central Government;

respect of the said draft notification have been duly consi

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
d with clause (d) of sub-rule (3) of rule (5) of the

3 of the Environment (Protection) Act, 1986 (29 of 1986) rea
Environment (Protection) Rules, 1986, and in supersession of the Notification $.0.763 (E), dated the 14™ September,

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into

force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be

primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an

eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following

eco-friendly purposes, namely:-

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;

(ii) Cement manufacturing, ready mix concrete;

(iii) Construction of road and fly over cmbankment, Ash and Geo-polymer based construction material;

(iv) Construction of dam;

(v) Filling up of low lying area;

(vi) Filling of mine voids;

(vil) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture ina controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coaslal districts;

33

A



14

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

®)
(xi)

(©)

@

&)

Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (Mf)EFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Couf"fﬂ for
Cement and Building Materials, to examine and review and recommend the cco-friendly ways of un.llsauon
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in S_Ub'
paragraph (2) based on technological developments and requests received from stakeholders. The commitiee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly a“fh and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent In any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal | First compliance Cycle to | Second compliance —cycle
power plants meet 100 per cent utilisation onwards, to meet 100 per cent
utilisation

>80 per cent 3 years 3 years

60-80 per cent 4 years 3 years

<60 per cent 5 years 3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based o
the annual ash generation as per installed capacity of thermal power plant. :

Year from date of publication 1* o 3¢ 1o

Utilisation of legacy ash (in percentage|At least 20 per cent (At least 35 per cent [At least 50
of Annual ash) e

34



(6)

M

@®)

©)

(10)

(M

o))

(s 1—av 3(ii) T &1 AT . AATUTT 15
B 50 L | I Bkl 2

Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per

the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be

applicable from 1* April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as

per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity

Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
volume, mode of disposal, water consumption or

or dyke on its safety, environmental pollution, available
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three

months from the date of publication of this notification.

plant shall ensure that loading, unloading, transport, storage and
ound manner and that all precautions to prevent air and water
11 be reported to the concerned State Pollution Control Board
this notification.

Every coal or lignite based thermal power
disposal of ash is done in an environmentally s
pollution are taken and status in this regard sha
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to

plant shall install dedicated silos for storage of dry fly ash silos for
lled capacity and it shall be reported upon to the concerned State
ontrol Committee (PCC) in the Annexure and shall be
B) or State Pollution Control Board (SPCB) or Pollution

Every coal or lignite based thermal power
at least sixteen hours of ash based on insta
Pollution Control Board (SPCB) or Pollution C
inspected by Central Pollution Control Board (CPC
Control Committee (PCC) from time to time.

ased thermal power plant (including captive or co-generating stations or both) shall
asis of availability of ash with Thermal Power Plant (TPP), by providing link
d’s web portal or mobile phone App for the benefit of actual user(s).

Every coal or lignite b
provide real time data on daily b
to Central Pollution Control Boar

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:
Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal

power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Burcau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencics.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake

backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Public and Private Sector) within three

Responsibility (EPR). All mine owners or operators (Government,
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to

mix at least 25 per cent of ash on weight to weight basis of the materials used for external d}xml? of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines

of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution

Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28" August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities

within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activitics envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution

Control Committees (PCCs).
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,

these are made available at prices not higher than the price of alternative products.

(s [I—a78 3(ii)) WTTA T TSI FHTUTIT

provided

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and

Central Pollution Control Board.

C. Environmental compensation for non-compliance.—

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been

imposed earlier.

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee

(PCC).

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up arca of construction.

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing rescarch on use of ash including ash based products.

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantitics and in case thermal power plant achieves the ash utilisation of any




18

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

)

@)

m

@

3)

particular cycle after imposition of environmental compensation in subsequent cycles, the said ?mour;; sha‘ljl
be retumed to thermal power plant after deducting 10 per cent of the environmental compensation co e;‘c:;
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per ceut, and 50 on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggfefgat.e Shfa H
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification,

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Contro] Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification, The committee shall meet at Jeast once in
six months and review annual implementation reports and the committee sha] also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Chan ge (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is

made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/ 1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1* April-31* March) to be submitted on or before 31" May.

S1. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

SRS [P [F[F [P~

No. of units generated (MWh):

_.
o

Total area under power plant (ha):
(including area under ash ponds)

11

Quantity of coal consumption during reporting period (Metric
‘Tons per Annum):

12

Average ash content in percentage (per cent):

13:

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):

Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period
(a) Total quantity of current ash utilised (MTPA) during
reporting period:
(b) Quantity of fly ash utilised (MTPA):
(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or pancls)

(i) Cement manufacturing:
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(iii)) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash

aggregate:
(vi) Construction of roads, road and fly over embankment:

(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):
(i) Fly ash based products (bricks or blocks or tiles or,
fibre cement sheets or pipes or boards or panels):
(ii) Cement manufacturing:
(iii) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash

aggregate:
(vi) Construction of roads, road and flyover embankment:

(vii) Construction of dams:
(viii) Filling up of low lying area:

(ix) Filling of mine voids:

(x) Use in overburden dumps:

(xi) Agriculture:

(xii) Construction of shoreline protection structures in

coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31* March (excluding reporting period):

(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):

(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m’):

(d) Total number of ash ponds:

(i) Active:

(ii) Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details
Ash pond-1,2, etc (please provide below mentioned details

separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or

MMYYYY):

(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):

(Not applicable for active ash ponds)

(c) area (hectares):

(d) dyke height (m):

(d) volume (m’):

(¢) quantity of ash disposed as on 31" March (Metric Tons):

(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):

(g) expected life of ash pond (number of years and months):

(e) co-ordinates (Lat and Long):

(please specify minimum 4 co-ordinates)

(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining

2) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)

(h) Ratio of ash: water in slurry mix (1:__):

(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No

(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):

(k) Last date when the dyke stability study was conducted and
hame of the organisation who conducted the study:

(1) Last date when the audit was conducted and name of the
organisation who conducted the audit:

19. Quantity of legacy ash utilised (MTPA):
i.  Flyash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
il Cement manufacturing:
iii.  Ready mix concrete:
iv.  Ash and Geo-polymer based construction material:
v.  Manufacturing of sintered or cold bonded ash
aggregate:
vi. Construction of roads, road and flyover embankment:
vii.  Construction of dams:
viii.  Filling up of low lying area:
ix.  Filling of mine voids:
x.  Use in overburden dumps:
xi.  Agriculture:
xii.  Construction of shoreline protection structures in
coastal districts;
xiii. Export of ash to other countrics:
xiv.  Others (please specify):
20. Summary:
Details Quantity generated (MTP) Quantity utilised Balance quantity (MTP)
(MTP) and (per cent)

%L
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files

of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22.

Signature of Authorised Signatory

inti i i d, Mayapuri, New Delhi-110064
Dte. of Printing at Government of India Press,. Rn)g Roa /
CrieH and Publgished by the Controller of Publications, Delhi-110054.  ALok kUM, AR, Swvsniiiogiiod

Date 20220101 16459 0535
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Mmmzozz to 30.06.2023

L.

; Sr.N. | Detalls
1 Name of Power Plant
Faridabad Thermal Power Station
2 Name of the compan
¥ Haryana Power Generation
2 e Corporation
Faridabad j
4 State
Haryana
5 Postal address for communication 251 Power House Colony Sec-23
: — Faridabad )
Xenftps@hpgcl.org.in o
7 Power Plant installed D J
nstafled capacity (Mw): All the units of FTPS have been
3 Plant Load Factor (PLF); § phased out during the year 2010,
9 No. of units generated (MWh):
10 Total area under power plant (ha): (including area under ash
_{ ponds)
11 Quantity of coal consumption duri {
| Tons per Annum): RIS BSR [Maric
12 Average ash content in percentage (per cent)
13 Quantity of current ash generation during reporting period
(Metric Tons per Annum): Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):
NA
14 Capacity of dry fly ash storage silo(s) (Metric Tons): o
| 15 [ Details of utilisation of current ash generated during reporting

period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA);

(i) Fly ash-based products (bricks or blocks o tiles or fibre
cement sheets or pipes or boards or panels)

(ii) Cement manufacturing:

(iii) Ready mix concrete:

(iv) Ash and Geo-polymer-based construction
material:

(v) Manufacturing of sintered or cold bonded ash
aggregate:

(vi) Construction of roads, road and fly over
embankment:
(vii) Construction of dams:
(viii) Filling up of low-lying area:

(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture: (xii) Construction of shoreline
protection structures in coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
(ii) Cement manufacturing:
(iii) Ready mix concrete:
(iv) Ash and Geo-polymer based construction

material:
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Ash Compliance Report (For the period 01.04.2022 to 30.06.2023
F\_)

(v) Manufacturing of sintered or cold bonded ash
aggregate:

(vi) Construction of roads, road and flyover
embankment:

(vii) Construction of dams:

(viii) Filling up of low lying area:

(ix) Filling of mine voids:

(x) Use in overburden dumps:

(xi) Agriculture: (xii) Construction of shoreline
protection structures in coastal districts:

(xiii) Export of ash to other countries:

(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA)
during

Perf:entage utilisation of current ash generated
during reporting period (per cent):

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s)
(Metric Tons) as on 31st March (excluding reporting
period):

(b) Quantity of ash disposed in ash pond(s) during
reporting period (Metric Tons): NA.
(c) Total quantity of water consumption for slurry
discharge into ash ponds during reporting period
(m3):

(d) Total number of ash ponds:

(i) Active:

(i) Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

2
>
1

Individual ash pond details Ash pond-1,2, etc (please
provide below mentioned details separately, if

number of ash ponds is more than one) l
(a) Status: Under construction or Active or

Exhausted or Reclaimed
(b) Date of start of ash disposal in ash pond
(DD/MM/YYYY or MMYYYY): NA

(c) Date of stoppage of ash disposal in ash pond
after completing its capacity (DD/MM/YYYY or
MM/YYYY): (Not applicable for active ash ponds)
(c) area (hectares):

(d) dyke height (m):

(d) volume (m3 ):

(e) quantity of ash disposed as on 31st March
(Metric Tons):

(f) available volume in percentage (per cent) and
quantity of ash can be further disposed (Metric
Tons):

(8) expected life of ash pond (number of years and
months):

(e) co-ordinates (Lat and Long):

(please specify minimum 4 co-ordinates)

(f) type of lining carried In ash pond: HDPE lining or
LDPE lining or clay lining or No lining o




Ash Compliance Report (For the period 01.04.2022 to 30.06.2023

8) mode of disposal: Dry disposal or wet slurry (In
case of wet slurry please specify whether HCSD or

MCSD or LCSD)

(h) Ratio of ash: water in slurry mix (1)

(i) Ash water recycling system (AWRS) Installed and

functioning: Yes or No

(i) Quantity of wastewater from ash pond discharged

into land or water body (m3):

(k) Last date when the dyke stability study was

conducted and name of the organisation who

conducted the study:

(1) Last date when the audit was conducted and
name of the organisation who conducted the audit:

19.

401.0420221030.062028)

Quantity of legacy ash utilised (MTPA):

i. Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

ii. Cement manufacturing:

iii. Ready mix concrete:

iv. Ash and Geo-polymer based construction

material:

v. Manufacturing of sintered or cold bonded ash

aggregate:

vi. Construction of roads, road and flyover

embankment;

vii. Construction of dams:
viil. Filling up of low lying area:

ix. Filling of mine voids:

x. Use in overburden dumps:

xi. Agriculture:

xii. Construction of shoreline protection structures in

coastal districts;

xiii. Export of ash to other countries:
xiv. Others (please specify):

0.4 MMT

0.4 MMT

20.

Summary:

Details

Quantity generated
(MTP)

Quantity utilised
(MTP) and (per
cent)

Balance quantity
(MTP)

Current ash during

NIL

reporting period

NIL

0.8 MMT

1.0 MMT

Legacy ash
Total

NIL

0.8 MMT

1.0 MMT

21

Any other information: Soft copy of the
annual compliance report, and shape files of
power plant and ash ponds may be e-mailed
to:- moefcccoalash@gov.in

As per contract, MOU signed, with the lifting
agencles balanced quantity of pond ash is
likely to be lifted by 21.06.2026.

22,

Signature of Authorised Signatory

'\Pﬁmomb
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'FO) FARIDABAD THERMAL POWER STATION
(\-d (A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)
HpceL (Regd. Office: C-7, Urja Bhawan, Sec.-6, Panchkula)
Corporate Identity Number: U45207HR19978GC033517

1S0: 9001, 1S0: 14001 Website: www.hpgclorg.in  E-mail:- xenftps@hpgcl.org.in
& OHSAS: 18001 Company Ph.:- 9354516229
To
The Regional Officer,
HSPCB,Faridabad.
Memo No:- Ch-10/FTPS/2020/74 Dated:- 27/07/2023

Subject: - OA No.360/2023 titled Ajay Shrivastva Vs State of Haryana complaint
regarding lifting of fly ash from Ash pond, Sector-49, Faridabad.

Please refer to your office memo no. HSPCB/FR/2023/ Dated
regarding the subject noted above. This office point wise reply is as under:-

1. Point no 1 & 2: - Retaining wall/peripheral road/fencing around the ash dyke has
been provided by HPGCL, which are still in healthy condition.

2. Point no 3: - Adequate water sprinkling arrangements in and around ash dyke
have been provided to contain air pollution during lifting of pond ash from FTPS,
site.

3. Point no 4: - Yes, check post is functional to check the air pollution during lifting
of ash. It is ensured that vehicles are covered after loading and vehicle’s tyres
are washed before leaving the site. )

4. Point no 5: - During the year 2018-201 9, huge vegetation was carried out in and
around ash dyke area which have grown considerably with the time,

5. Point no 6:- The available ash at FTPS has been allocated to the end users such
as National Highway Authority of India, Indira Gandhi International Airport, New
Delhi and to cement company. These agencies are lifting pond ash after
obtaining NOC from HSPCB for lifting pond ash from new pond ash dyke of
FTPS as per the guidelines issued by Haryana state pollution control board from
time to time. Net quantity of pond ash available, as on date, in new ash dyke of
FTPS is app. 10LMT and as per sale order/contracts for lifting of pond ash, the
same is likely to be lifted by 21.06.2026.

This is for your kind information and further necessary action please.

\

et

Executivg Engineer/FTPS
HPGCL, Faridabad
CC:-
1. CE/PTPS, HPGCL, Panipat for kind information please.
2. SE/MM& Store PTPS, HPGCL, Panipat for kind information please.
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